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s afdeafadd "t & TR & T W HHIFT A
gt s gfaeuriad $r Se;

(x) 36Tede 44 & WU (U) H, TFH H. 2 & A R
faegaAE sffcafed "t @ TR & wUe W AHAfET ar
gt a3 gfaeaiad & sel; AR

(xi) 3Tede 48 & facAR WUs (%) & TE W Arfaf@d
gfaeaiid fhar Srem, 37Td:-

"(@) STgT AT faolg dgea & T
TeET & canr ar qef # fasarfed
foram arar &vl qrg & 9|

gy 7
TS Qca yATH, 2014 7 Fae=r

13. 2014 & Ty QAT @ 14 1 URT 56 FT FAMUA.-
TorEaT faca 3fafaae, 2014 (2014 &1 3rf&fFTd H. 14) Hr arRT 56 &¥
39-4RT (1) #H, faegae sffcafFa "afafdse &, & gearq ik Regae
HiFegidd "W AT & G AT HT W" & Y HiAeGied T qdgRT
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HRAFAH X HT dglh el T9F Jfd feX fFar Srer gearfad g1 deeaR,
3%d FAfATH T aRT 3 Fr 3T-4RT (2) AT AT S gE&AAT 2

TSTEATT FerFg Ffafaga, 1998

godeh fdel@ W T Yo T & 9T § dgrend el & 39T Y
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(@) o9 a8 T Afad A1 3if¥e cafedqdr «f @vs (F) & afvid AFe O
et fhdl U & HegagR #H & Al & ToU Wiitehd #ar & o
qard 9 H Uk Gl d9;

(@) SF 9§ 9T @ IATH FiFdA P HIFAT: IR GUFA: Th T IS
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I F & e,

(@) o9 9 9T ¥ H&AF fheq e @ 30 FfFadl A TgFAd: ar
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7 fafafdse ¥ W wIfFaa R aer aea g, 39a sfRfaes & e
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e RQea sff@ad, 2014
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W IYH IPRIT el & AT TeT WHR F JUFA g Fcl| 3,
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HfaUTeT & 3efedg 207 F @US (1) F Heddd AT Tqqrel
Ageg 1 fAwier
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U9 HiA TG TS, TR 7N, AR @i, aeeae e
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TSAEATA & TSI ARl o eyl fad fagaes, 2015
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g fora Qe gl AT

A9 &1 @ug 5, S ASEUTT TAHT &A1 H Al & YT W
T HRATH, 1999 T 4RI 12 & 39-4RT (1) F vfAeda = &
fow sfega g, afe yfaFafaa frar srar § a, I3 WaR &1, 98
faavol & Sl 3R g8 foowa o, o AR foeae @ 3 S=
& foT @¢T gref, fafga e & faw geera aem|

fa9ae &1 @us 9, S TSEUA (Fleat iR o &) fedar )
T MAFTH, 1990 T aRT 16 & 3T-URT (1) P YT I &
fow sega g, afe yfRFafaa foar srar § a, 59 WaR &1, 98
Srerare, w69, A IR F7g, SEd il TTEIShd gicaar garl
faarolt & Sl 3k g8 faoes fia, o oo Jess @ g I
& foT d@¢g gef, fafga e & T Feerd |

ARSI AT TERT &7 § 3R <@l & [{vat @ gefa g1

eI E ]
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1. UsreY e Rafta wv afdfaas, 2003 (2003 &1 30w 4. 4)

¥ o T 3geor
XX XX XX XX

24. AYUROT.- (1) ¥ (4) XX XX XX

(5) 39 URT & 3tleT g off fAEiRoT Jmeer gHard a¥ & FATCA glol
g ar ay & gAtT & Rl el fhar SREm| quiy, 3nged, A
R ST aTel FROT @ R AW FAFES H T gHI-OAT F O A F
3R Y FaEa™ & AT ger e

(6) XX XX XX
XX XX XX XX

2. TSI TN &3 & AT & 99 W &7 fafagd, 1999

(1999 &1 fafassr &. 13) & foF a1F 3gERT
XX XX XX XX

12. fAaforar 3k fuRor- (1) 9% (S sqaert 3R o
g Iiad oad URer oS’ & garr sAifeq @ AGd taT e @
38T Fr I, AUROT WfReRT @ T Fwremafy & HfioR-foR T e’
R 3R o Jfa F o [/ seafdse &d gu, S fafed i S,
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A "eTe, ST HUAI AR AR & TT-T@g W e FT T FA AT
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XX XX XX XX
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(@ 3 IRFATA & 3T T H IGTEEFd WA F oF arey
8Id §U, TIT P $H TR ISTELIPd oTel AT & AT

@) su afAfagE & e 3@ W @FuiRa fedr o & ar seeRla
fordl oM T T AT THT & MA-MNR F & el
Tl &; AT

(@) EEE & # AT A F ' 3R OOl oW W@a # v
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(@) 38 IREIA & 3l JU-30TEd g TaROT TEJd B A
fawer Ear §; ar

(B) ORT 29 & 39Ul & HJAR fAFAMASR T AT HA AAT ST
A H fawer T &,
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(2) FE TS M-
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Bill No. 6 of 2015

(Authorized English Version)

THE RAJASTHAN FINANCE BILL, 2015
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Value Added Tax Act, 2003, the Rajasthan Tax
on Entry of Goods into Local Areas Act, 1999, the Rajasthan Tax on Luxuries
(In Hotels and Lodging Houses) Act, 1990, the Rajasthan State Road
Development Fund Act, 2004, the Rajasthan Stamp Act, 1998 and the Rajasthan
Finance Act, 2014 in order to give effect to the financial proposals of the State
Government for financial year 2015-16 and to make certain other provisions.

Be it enacted by the Rajasthan State Legislature in the Sixty-sixth Year of
the Republic of India, as follows:-

CHAPTER1
PRELIMINARY

1. Short title.- This Act may be called the Rajasthan Finance Act, 2015.

2. Declaration under section 3, Rajasthan Act No. 23 of 1958.- In
pursuance of section 3 of the Rajasthan Provisional Collection of Taxes Act,
1958 (Act No. 23 of 1958) it is hereby declared that it is expedient in the public
interest that provisions of clauses 3, 7, 8, 12 and 13 of this Bill shall have
immediate effect under the said Act.

CHAPTERII
AMENDMENT IN THE RAJASTHAN VALUE ADDED TAX ACT, 2003

3. Amendment of section 24, Rajasthan Act No. 4 of 2003.- In section
24 of the Rajasthan Value Added Tax Act, 2003 (Act No. 4 of 2003),
hereinafter in this Chapter referred to as the principal Act,-

¢¢ 99

(1) for the existing punctuation mark “.”, appearing at the end of sub-
section (5), the punctuation mark *“:” shall be substituted;
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(i1) after the sub-section (5), so amended, and before the existing sub-
section (6), the following proviso shall be inserted, namely:-

“Provided that the assessment for the year 2012-13 shall be
made upto 30.06.2015.”.

4. Insertion of section 80A, Rajasthan Act No. 4 of 2003.- After the
existing section 80 and before the existing section 81 of the principal Act, the
following shall be inserted, namely.-

“80A. Liability to furnish information by certain persons.- (1)
Any person who-

(1) effects sale or purchase within the State of Rajasthan, or places
offer for sale or purchase so as to be accessible, visible or audible
within the State of Rajasthan, through electronic media; or

(i1) transports, receives for transportation or delivers goods in
pursuance of sale or purchase effected within the State of
Rajasthan through electronic media; or

(i11) receives any amount in connection with the goods sold or
purchased within the State of Rajasthan through electronic media,
whether for himself or on behalf of the seller or purchaser,

shall furnish or cause to be furnished, such information, for such period,
in such manner, and within such time, to such officer or authority, as may
be notified by the Commissioner.

(2) Any person who fails to furnish information within the period
notified under sub-section (1) shall be liable to pay by way of penalty a
sum not exceeding rupees one lac, and in case of a continuing default, a
further penalty of rupees one thousand for every day of such
continuance.”.

CHAPTER III
AMENDMENT IN THE RAJASTHAN TAX ON ENTRY OF GOODS
INTO LOCAL AREAS ACT, 1999

5. Amendment of section 12, Rajasthan Act No. 13 of 1999.- For the
existing sub-sections (1) and (2) of section 12 of the Rajasthan Tax on Entry of
Goods into Local Areas Act, 1999 (Act No. 13 of 1999), hereinafter in this
Chapter referred to as the principal Act, the following shall be substituted,
namely:-

“(1)(a) Every registered dealer shall assess his liability under this Act, and
shall furnish return, for such period, in such form and manner, and
within such time and with such late fee, not exceeding fifty
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thousand rupees, for delayed furnishing of returns, as may be
prescribed, to the assessing authority or to the officer authorized by
the Commissioner.

(b) Any person or a dealer as may be required by a notice to do so by
the assessing authority or by an officer authorized by the
Commissioner in this behalf, shall furnish return for such period in
such form and manner and within such time as may be specified.

(2) Notwithstanding anything contained in sub-section (1), where
the Commissioner is of the opinion that it is expedient in the public
interest so to do, he may, by a notification in the Official Gazette, extend
the date of submission of the returns or may dispense with the
requirement of filing any or all the returns by a dealer or class of
dealers.”.

6. Amendment of section 35, Rajasthan Act No. 13 of 1999.- In section
35 of the principal Act,-

(1) the existing clause (a) of sub-section (1) shall be deleted;

(i1) for the existing clause (a) of sub-section (2),the following shall
be substituted, namely:-

“(a) wilfully submits an untrue return; or”.

CHAPTER 1V
AMENDMENT IN THE RAJASTHAN TAX ON LUXURIES (IN
HOTELS AND LODGING HOUSES) ACT, 1990

7. Amendment of section 2, Rajasthan Act No. 9 of 1996.- In sub-
section (1) of section 2 of the Rajasthan Tax on Luxuries (In Hotels and
Lodging Houses) Act, 1990 (Act No. 9 of 1996), hereinafter in this Chapter
referred to as the principal Act,-

(1) 1in clause (i), after the existing expression “entertainment,” and
before the existing expression “extra beds”, the expression “spa,
massage,” shall be inserted; and

(11) after the existing clause (j) and before the existing clause (k), the
following clause shall be inserted, namely:-

“(ja) "marriage hall" means a hotel, where a residential
accommodation or a space is provided by way of business
generally for the purpose of organising functions related to
marriage;”.
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8. Insertion of section 4A, Rajasthan Act No. 9 of 1996.- After the
existing section 4 and before the existing section 5 of the principal Act, the
following shall be inserted, namely:-

“4A. Payment of lump sum in lieu of tax.- (1) Notwithstanding
anything contained in this Act, the State Government may provide an
option for payment of tax in a lump sum in respect of luxuries provided in
such marriage hall on such terms and conditions as may be notified by the
State Government.

(2) The tax in lump sum specified in sub-section (1) shall not
exceed the limit of maximum tax liability as provided in sub-section (1)
of section 4.”.

9. Amendment of section 16, Rajasthan Act No. 9 of 1996.- For the
existing sub-section (1) of section 16 of the principal Act, the following shall be
substituted, namely:-

“(1) Every registered hotelier shall assess his liability under this
Act, and shall furnish return, for such period, in such form and manner,
and within such time and with such late fee, not exceeding fifty thousand
rupees, for delayed furnishing of returns, as may be prescribed, to the
Luxury Tax Officer or to the officer authorized by the Commissioner.”.

10. Amendment of section 21, Rajasthan Act No. 9 of 1996.- The
existing sub-section (2) of section 21 of the principal Act, shall be deleted.

CHAPTER V
AMENDMENT IN THE RAJASTHAN STATE ROAD DEVELOPMENT
FUND ACT, 2004

11. Amendment of section 3, Rajasthan Act No. 13 of 2004.- In sub-
section (2) of section 3 of the Rajasthan State Road Development Fund Act,
2004 (Act No. 13 of 2004), for the existing expression “one rupee”, the
expression “three rupees” shall be substituted.

CHAPTER VI
AMENDMENT IN THE RAJASTHAN STAMP ACT, 1998

12. Amendment of the Schedule, Rajasthan Act No. 14 of 1999.- In the
Schedule to the Rajasthan Stamp Act, 1998 (Act No. 14 of 1999),-

(1) 1in Article 3, for the existing expression “One hundred rupees.”,
appearing under Column No. 2, the expression “Three hundred
rupees.” shall be substituted;
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(ii)

(iii)

(iv)

v)

(vi)

in Article 4, for the existing expression “Ten rupees.”, appearing
under Column No. 2, the expression “Twenty rupees.” shall be
substituted;

in clause (d) of Article 5, for the existing expression “0.1 % of
the amount of loan or debt.”, appearing under Column No. 2, the
expression “0.15 % of the amount of loan or debt.” shall be
substituted;

in clause (a) of Article 6 , for the existing expression “0.1
percent of the amount of loan or debt.”, appearing under Column
No. 2, the expression “0.15 percent of the amount of loan or
debt.” shall be substituted;

after the existing Article 13 and before the existing Article 14,

the following shall be inserted, namely:-

“13-A. Bank Guarantee, that is to  0.25 percent of the
say, guarantee deed executed  amount secured
by a bank as a surety to secure ~ subject to maximum
the due performance of a  of rupees 25000/-.”;
contract or the due discharge
of a liability.

after the existing Article 35 and before the existing Article 36,

the following shall be inserted, namely:-

“35-A. Licence relating to arms or
ammunitions, that is to say,
document evidencing the
licence or renewal of licence
relating to arms or
ammunitions  under  the
provisions of the Arms Act,
1959 (Central Act No. 54 of
1959),-

(a) Licence relating to
following arms:-

(1) Revolvers or pistols Three thousand
rupees.
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(i1) Rifles

(111)) DBBL Weapons
(iv) SBBL Weapons
(v) ML Weapons

(b) Licence relating to arms or
ammunitions on following
Forms as set out in
Schedule III to the Arms
Rules, 1962:-

(i) Form XI
(1i1)) Form XII
(111) Form XIII

(iv) Form X1V

(c) Renewal of licence relating
to following arms:-

(1) Revolvers or pistols

(i1) Rifles

(111)) DBBL Weapons
(iv) SBBL Weapons
(v) ML Weapons

(d) Renewal of licence relating
to arms or ammunitions on
following Forms as set out
in Schedule III to the Arms
Rules, 1962:-
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One thousand five
hundred rupees.

One thousand rupees.
One thousand rupees.

Five hundred rupees.

Ten thousand rupees.
Ten thousand rupees.
Five thousand rupees.

Three thousand
rupees.

One thousand rupees.

Seven hundred fifty
rupees.

Five hundred rupees.
Five hundred rupees.

One hundred rupees.



(1) Form XI Three thousand

rupees.

(i1) Form XII Three thousand
rupees.

(i11) Form XIII Two thousand rupees.

(iv) Form XIV One thousand
rupees.”;

(vii) in clause (a) of Article 44, for the existing expression “Fifty
rupees.”, appearing under Column No. 2, the expression “One
hundred rupees.” shall be substituted;

(viii)in clause (b) of Article 44, for the existing expression “Fifty
rupees.”, appearing under Column No. 2, the expression “One
hundred rupees.” shall be substituted;

(ix) in clause (c) of Article 44, for the existing expression “One
hundred rupees.”, appearing under Column No. 2, the expression
“Two hundred rupees.” shall be substituted;

(x) in clause (d) of Article 44, for the existing expression “One
hundred rupees.”, appearing under Column No. 2, the expression
“Two hundred rupees.” shall be substituted; and

(xi) for the existing clause (a) of Article 48, the following shall be
substituted, namely:-
“(a) where the release deed is
executed by or in favour of a
family member.

Five hundred rupees.

Explanation.- “family
member”’ means husband, wife,
son, daughter, father, mother,
brother, sister, wife or children of
predeceased brother, husband or
children of predeceased sister,
wife of a predeceased son and
children of a predeceased son or
predeceased daughter.”.
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CHAPTER VII
AMENDMENT IN THE RAJASTHAN FINANCE ACT, 2014

13. Amendment of section 56, Rajasthan Act No. 14 of 2014.- In sub-
section (1) of section 56 of the Rajasthan Finance Act, 2014 (Act No. 14 of
2014), after the existing expression “purchase of such goods” and before the
existing expression “, at such rates”, the expression “by such dealer” shall be
inserted.
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STATEMENT OF OBJECTS AND REASONS
THE RAJASTHAN VALUE ADDED TAX ACT, 2003

Sub-section (5) of Section 24 of the Rajasthan Value Added Tax Act, 2003
provides that assessments should be made within two years from the end of the
relevant year. Large number of cases of mismatch of Input Tax Credit has occurred
in the assessment year 2011-12. In order to minimise the cases of mismatches of
Input Tax Credit in assessments for the assessment year 2012-13, opportunity was
given to dealers to view their returns and ITC mismatch and then to revise their
returns to reduce mismatch. For this purpose, last date of filing of returns and
revision of returns for the year 2012-13 was extended up to 15% September, 2014.
This has caused delay in starting the assessments for the year 2012-13. Therefore
the time limit for the assessment of the year 2012-13 has been proposed to be
extended from 31.03.2015 to 30.06.2015.

Due to the advancement in information technology, e-commerce has become
an important mode of sale or purchase of goods. With a view to collect information
regarding such businesses so that liability to tax under the Rajasthan Value Added
Tax Act, 2003 may be ascertained, an enabling provision is sought to be made.
Accordingly, a new section 80A is proposed to be inserted in the said Act.

THE RAJASTHAN TAX ON ENTRY OF GOODS INTO LOCAL AREAS
ACT, 1999

With a view to have common return under the different Acts administered
by the Commercial Tax Department and to have uniformity in the process of filing
of return with the provisions of the Rajasthan Value Added Tax Act, 2003,
amendments in section 12 and 35 of the Rajasthan Tax on the Entry of Goods into
Local Areas Act, 1999 are proposed.

THE RAJASTHAN TAX ON LUXURIES (IN HOTELS AND LODGING
HOUSES) ACT, 1990

Presently luxuries provided in a Marriage Halls are taxable under the
Rajasthan Tax on Luxuries (In Hotels and Lodging Houses) Act, 1990 as the
marriage hall falls within the definition of Hotel under clause (g) of sub-section (1)
of section 2 of the said Act. In order to provide for an option of composition of tax
to the proprietors of marriage halls, an enabling provision is sought to be made as
well as the word ‘marriage hall’ is also proposed to be defined. Accordingly a new
clause (ja) in sub-section (1) of section 2 and a new section 4A are proposed to be
inserted.
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The services of spa and massage are also being provided by the hotels,
therefore it has been proposed to include spa and massage in the definition of
luxury provided in a hotel.

With a view to have common return under the different Acts administered
by the Commercial Tax Department and to have uniformity in the process of filing
of return with the provisions of the Rajasthan Value Added Tax Act, 2003,
amendment in sections 16 and 21 of the said Act has been proposed.

THE RAJASTHAN STATE ROAD DEVELOPMENT FUND ACT, 2004

Sub-section (2) of section 3 of the Rajasthan State Road Development Fund
Act, 2004 provides the maximum limit of rate of cess under the said Act. Presently
the maximum limit of rate of cess is one rupee per litre. The maximum rate is
proposed to be raised to three rupees per litre. Accordingly sub-section (2) of
section 3 of the said Act is proposed to be amended.

THE RAJASTHAN STAMP ACT, 1998

Article 3 of the Schedule to the Rajasthan Stamp Act, 1998 is proposed to be
amended to increase the stamp duty on the Adoption Deed from one hundred
rupees to three hundred rupees.

Article 4 of the Schedule to the said Act is proposed to be amended to
increase the stamp duty on the Affidavit from ten rupees to twenty rupees.

Clause (d) of Article 5 of the Schedule to the said Act is proposed to be
amended to increase the rate of stamp duty on an agreement or memorandum of an
agreement relating to secure the repayment of a loan or debt made by a bank or
Finance Company from 0.1 percent to 0.15 percent of the amount of loan or debt.

Clause (a) of Article 6 of the Schedule to the said Act is proposed to be
amended to increase the rate of stamp duty on an agreement or any other document
relating to the deposit of title deeds, pawn or pledge by way of security for the
repayment of money advanced or to be advanced by way of loan or an existing or
future debt if such loan or debt is repayable on demand or more than three months
from the date of the instrument evidencing the agreement or proof of deposit of
title deeds, from 0.1 percent to 0.15 percent.

A new Article 13-A is proposed to be inserted in the Schedule to the said
Act to provide for a separate and specific rate of stamp duty on Bank Guarantee
executed by a Bank as a surety to secure the due performance of a contract or the
due discharge of a liability.
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A new Article 35-A is proposed to be inserted in the Schedule to the said
Act to provide for stamp duty on document evidencing the licence or renewal of

licence relating to arms or ammunitions under the provisions of the Arms Act,
1959.

Article 44 of the Schedule to the said Act is proposed to be amended to
increase the rate of stamp duty on power of attorney-

(a) when executed for the sole purpose of procuring the registration of one
or more documents in relation to a single transaction or for admitting execution of
one or more such documents from fifty rupees to one hundred rupees;

(b) when authorising one person or more to act in single transaction other
than the case mentioned in clause (a) from fifty rupees to one hundred rupees;

(c) when authorising not more than five persons to act jointly and severally
in more than one transaction or generally from one hundred rupees to two hundred
rupees;

(d) when authorising more than five persons but not more than ten persons
to act jointly and severally in more than one transaction or generally from one
hundred rupees to two hundred rupees.

Clause (a) of Article 48 of the Schedule to the said Act is proposed to be
substituted to increase the stamp duty from rupees 100/- to rupees 500/- as well as
to define family members so as to clearly specify the relatives, a Release Deed
executed in favour of whom shall be eligible to be stamped at the rate specified in
the said clause.

THE RAJASTHAN FINANCE ACT, 2014

Section 56 of the Rajasthan Finance Act, 2014 empowers the State
Government to levy Infrastructure Development Cess on sale or purchase of
specified goods and at specified rate, but it does not empower the State
Government to levy cess on specified class of dealers. Therefore, an enabling
provision has been proposed to empower the State Government to levy cess on
specified class of dealers.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

YT T,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 5 of the Bill, which seeks to substitute sub-section (1) of section
12 of the Rajasthan Tax on Entry of Goods into Local Areas Act, 1999, shall, if
enacted, empower the State Government to prescribe the period, form, manner
and time in which return shall be furnished by a registered dealer and the late
fees which shall be payable for delayed furnishing of returns.

Clause 9 of the Bill, which seeks to substitute sub-section (1) of section
16 of the Rajasthan Tax on Luxuries (In Hotels and Lodging Houses) Act, 1990,
shall, if enacted, empower the State Government to prescribe the period, form,
manner and time in which return shall be furnished by a registered hotelier and
the late fees which shall be payable for delayed furnishing of returns.

The delegation is of normal character and relates to the matters of detail.

YU I,

Minister Incharge.
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1. EXTRACTS TAKEN FROM THE RAJASTHAN VALUE ADDED

TAX ACT, 2003
(Act No. 4 of 2003)
XX XX XX XX
24. Assessment.- (1) to (4) XX XX XX

(5) No assessment order under this section shall be passed after the expiry
of two years from the end of the relevant year. However, the Commissioner may
for reasons to be recorded in writing, extend such time limit in any particular
case by a period not exceeding six months.

(6) XX XX XX
XX XX XX XX

2. EXTRACTS TAKEN FROM THE RAJASTHAN TAX ON ENTRY OF
GOODS INTO LOCAL AREAS ACT, 1999
(Act No. 13 0of 1999)

XX XX XX XX

12. Returns and Assessment.- (1) Every registered dealer and such other
person as may be required by notice to do so by the assessing authority shall
furnish a return to the assessing authority at such intervals within such period
and in such manner containing such particulars as may be prescribed.

(2) Before any dealer submits any return under sub-section (1), he shall
deposit tax payable by him on the basis of his books of accounts reduced by any
tax already paid under the provisions of this Act and shall furnish along with the
return satisfactory proof of the payment of such tax and after the final
assessment is made, the amount of tax so paid shall be deemed to have been
paid towards the tax finally assessed.

(3) to (9) XX XX XX
XX XX XX XX

35. Offences and penalties.- (1) Where any person,-

a) being a dealer in goods fails to submit a return as required by the
g g q y
provisions of this Act or the Rules made thereunder; or

(b) being a person obliged to get himself registered under this Act
does not get himself so registered; or

(c) fails to pay within the time allowed any tax assessed on him or
any penalty levied on him under this Act; or

(d) fails to keep true and complete accounts of import of goods into
the local areas; or

(e) fails to comply with any notice issued under the Act; or
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XX

(H
(2

fails to submit a statement as required under the Act; or

fails to issue a sale bill or cash memorandum in accordance with
the provisions of section 29;

the assessing authority may direct such person to pay a penalty, which
shall not be less than rupees one thousand but which may extend to
rupees five thousand.

(2) Any person who,-

(a)

(b)
(c)

(d)

wilfully submits an untrue return, or not being already an
assessee under this Act, fails to submit a return as required by
the provision of this Act or the rules made thereunder; or

wilfully submits an untrue statement, required under the Act; or

fraudulently evades the payments of any tax assessed on him or
other amount due from him under this Act; or

wilfully acts in contravention any of the provisions of this Act or
the rules made thereunder;

shall on conviction, in addition to the recovery of any tax that may be due
from him, be punishable with simple imprisonment which may extend to
twelve months and with fine which shall not be less than five thousand
rupees but which may extend to fifty thousand rupees or with both and
when the offence is continuing one with a daily fine not exceeding one
hundred rupees during the period of the continuance of the offence.

XX XX XX

3. EXTRACTS TAKEN FROM THE RAJASTHAN TAX ON LUXURIES
(IN HOTELS AND LODGING HOUSES) ACT, 1990

XX

(Act No. 9 of 1996)
XX XX XX

2. Definitions.- (1) In this Act unless the context requires otherwise,-
(a) to (h) XX XX XX

(1) "Luxury provided in a Hotel" means accommodation (such as

room or other place or lawn etc. by whatever name called) and
other services including air-conditioning, coolers, heaters,
geysers, television, radio, music, entertainment, extra beds, linen
articles and the like in a hotel, for which the rate of charges per
day or part thereof is seven hundred fifty rupees or more;

Explanation.- (I) Day shall include part of the day.
(IT) Room shall include the lawn.

() to (v) XX XX XX
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(2) to (16) XX XX XX
XX XX XX XX

16. Filing of return.- (1) Every registered hotelier shall furnish return for
such period, in such form and manner, within such time, and to such authority,
as may be prescribed.

(2) to (3) XX XX XX
XX XX XX XX
21. Imposition of Penalties.- (1) XX XX XX

(2) If the Luxury Tax Officer in the course of any proceeding under this
Act, is satisfied that any hotelier has without reasonable cause failed to furnish
the return under sub-section (1) of section 16 within the time allowed, he may
direct that such hotelier shall pay by way of penalty in addition to the amount of
the tax, if any, payable by him, rupees five per day for the period during which
the default in furnishing of such return continues but not exceeding in the
aggregate twenty-five percent of the tax assessed for the period to which the
return relates.

3)to(8) XX XX XX
XX XX XX XX

4. EXTRACTS TAKEN FROM THE RAJASTHAN STATE ROAD
DEVELOPMENT FUND ACT, 2004
(Act No. 13 of 2004)
XX XX XX XX

3. Levy and collection of cess.- (1) XX XX XX

(2) The cess leviable under sub-section (1) shall be at such single point in
the series of successive sales in the State, as may be prescribed and shall be
levied at such rates, not exceeding one rupee per litre, as may be notified by the
State Government in the Official Gazette.

3)to(5) XX XX XX
XX XX XX XX

5. EXTRACTS TAKEN FROM THE RAJASTHAN STAMP ACT, 1998
(Act No. 14 of 1999)

XX XX XX XX

THE SCHEDULE
(See Section 3)
Description of Instrument Proper Stamp Duty

1 2
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1. to 2. XX XX

3.

S.

Adoption Deed, that is to say, any instrument
(other than a will) recording an adoption or
conferring or purporting to confer any
authority to adopt.

Affidavit including an affirmation or
declaration in the case of persons by law
allowed to affirm or declare instead of
swearing.

Exemptions: Affidavit or declaration in
writing when made,-

(a) as a condition of enrolment in the Indian
Army or the Indian Air Force;

(b) for the immediate purpose of being filed or
used in any court or before the officer or
any court; or

(c) for the sole purpose of enabling any person
to receive any pension or charitable
allowance.

Agreement or memorandum of an
agreement-

(a) to (c) XX XX

(d) if relating to secure the repayment of a
loan or debt made by a bank or Finance
Company;

(e)to (g) XX XX

Agreement or any other document
(memorandum etc.) relating to the deposit
of title deeds, pawn or pledge i.e. any
documentary proof relating to:-

(1) the deposit of title-deeds or
instruments constituting or being evidence of
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One hundred rupees.

Ten rupees.

XX

0.1% of the amount of
loan or debt.

XX



the title to any property whatever, other than a
marketable security, or

(2) the pawn or pledge of movable
property, where such deposit, or pledge has
been made by way of security for the
repayment of money advanced or to be
advanced by way of loan or an existing or
future debt,-

(a) if such loan or debt is repayable on 0.1 percent of the
demand or more than three months from  amount of loan or debt.
the date of the instrument evidencing the

agreement or proof of deposit of title
deeds.

(b) if such loan or debt is repayable not more Half the duty payable
than three months from the date of such  under clause (a) for the
instrument. amount secured.

Exemption: Instruments of pawn or pledge of
agricultural produce, if
unattested.

7. to 43. XX XX XX

44. Power of Attorney- (as defined by section
2(xxx), not being a Proxy,-

(a) when executed for the sole purpose of  Fifty rupees.
procuring the registration of one or more
documents in relation to a single
transaction or for admitting execution of
one or more such documents;

(b) when authorising one person or more to Fifty rupees.
act in single transaction other than the
case mentioned in clause (a);

(c) when authorising not more than five  One hundred rupees.
persons to act jointly and severally in
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more than one transaction or generally;

(d) when authorising more than five persons One hundred rupees.
but not more than ten persons to act
jointly and severally in more than one
transaction or generally;

(e) to () XX XX XX
45. to 47. XX XX XX

48. Release, that is to say any instrument, (not
being such a release as is provided for by
section 26(2), whereby a co-owner, co-sharer
or co-parcener renounces his interest, share,
part or claim in favour of another co-owner,
co-sharer or co-parcener,-

(a) If the release deed of an ancestral property One hundred rupees.

or part thereof is executed by or in favour
of brother or sister (children of
renouncer's parents) or son or daughter or
son of predeceased son or daughter of a
predeceased son or father or mother or
spouse of the renouncer or the legal heirs
of the above relatives.

(b) in any other case. Same duty as on
conveyance (No. 21) for
the amount equal to the
market value of the
share, interest, part or
claim renounced.

49. to 58. XX XX XX

XX XX XX XX

6. EXTRACTS TAKEN FROM THE RAJASTHAN FINANCE ACT, 2014
(Act No. 14 0of 2014)
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XX XX XX XX

56. Levy and collection of cess.- (1) Subject to the other provisions of
this Chapter and the provisions of the Central Sales Tax Act, 1956 (Central Act
No.74 of 1956), with effect from such date as the State Government may, by
notification in the Official Gazette, specify, there shall be levied and collected a
cess on sale or purchase of such goods, at such rates, not exceeding six per cent
of the sale or purchase price of the goods, as may be notified by the State
Government.

) XX XX XX
XX XX XX XX
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